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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 2752/2025, CM APPL. 13134/2025, CM APPL. 

13135/2025 & CM APPL. 13136/2025 

 

 STAFF SELECTION COMMISSION & ORS.     .....Petitioners 

Through: Mr. Sandeep Kumar Mahapatra, 

CGSC with Mr. Tribhuvan and Mr. Vikash 

Singh, Advs. 

 

    versus 

 

 GEETANJALI MEHTA           .....Respondent 

    Through:   
 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE AJAY DIGPAUL 

 

          ORDER (ORAL) 

%     10.03.2025 

 

C. HARI SHANKAR, J. 

 

1. Given the fact that though this writ petition has been filed 

belatedly, we are not inclined to interfere with the impugned order 

passed by the Tribunal. 

 

2. The petitioner, is therefore, directed to comply with the order 

passed by the Tribunal within four weeks from today. 

 

3. We, however, clarify that this order shall not be treated as an 

affirmation of the direction passed by the Tribunal and is being passed 

only because the petitioner’s writ petition is highly belated.  
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4. The writ petition is disposed of accordingly.  

 

 

C. HARI SHANKAR, J. 

 

AJAY DIGPAUL, J. 

 MARCH 10, 2025 

 dsn 

    Click here to check corrigendum, if any 
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